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FINAL ORDER No. 51026/2021
JUSTICE DILIP GUPTA

An application has been filed with the prayer that the appeal may
be dismissed as withdrawn for the reason that the applicant has filed a
declaration under the Sabka Vishwas (Legacy Dispute Resolution)
Scheme, 2019.

2. Learned Counsel appearing for the appellant has pressed this

application. The miscellaneous application is allowed.

3. The appeal is accordingly dismissed as withdrawn.
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